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’Hon'ble ‘r, Rafiquddin, J.M.

Hon'ble Mr, 5, Biswas, A,

Sri Kamala Xant Singh Kushuaha,
5/0 vishva Nath Kushuaha

Government Upium and Alkaloid uorks,
Undertaking, Ghazipur (U.P.)

(Sri WN.K, Yadav, Advucate)
« o » o « oRpplicant
Versus

i The Union of India through Secretary,
fiinistry of Labuur, New uJelhi,

2, The Chief Controller, Govt, Upium and Alkaloid
Factories, 11/77, Thse ©all, FMorar, Gwalior(Mf.P.)

K The Genseral lanagsr, Government
Upium and Alkaloid Works Undertaking,
Ghazipur (U.P.}
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By Hontble r, rRafiquddin, J..

ihe applicant, who is working as tngine Oriver
in Govt, Upium and Alkaloid Works, Ghazipur, has been
debarred from promotion vide the order dated 8-3-2000
passed by General ilanager of the Factoly (r95pan§ent no.3j.
The applicant has challenged the validity of this order
on various grounds, According to the applicant, he made
& representatiormsdated 7-2.2000, @8nd.14=3-20p08 to the

respondent no,3 but no order so far hass besn passed

by him, ‘:%
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2, In view of above, the OA is disposed of at the
admission stage itself with a directicn to respondent
no.3 to consider the representations of the apﬁlicant
as méntioned above and pass a speaking order within a
pericd of three months from the date of communication

of this order, There shall be no order &s toc costs,

Qr:g/f,\\ M.v :

ﬁg%ggfw(u) Member (J)
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